IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 19839 OF 2017

GHAZIABAD DEVELOPMENT AUTHORITY Appellant(s)
VERSUS

SUDHA BHALLA ALIAS
SUDHA PUNCHI AND ORS. Respondent(s)

ORDER

1. Heard learned counsel for the parties.

2. Shri Ravindra Kumar, learned senior counsel
appearing for the appellant submits that in view of
increase 1in prices, the Ghaziabad Development
Authority (in short “GDA") may not be in a
position to pay the compensation as directed by the
High Court.

3. We are not inclined to interfere with the
impugned judgment and order passed by the High
Court. This civil appeal is dismissed accordingly.

T However, it is clarified that since the order

Digilgﬂvggﬁe by
znog impugned has been passed on the concession made by

the learned counsel for the GDA, the same shall not



2

be treated as precedent in any other matter(s).

5. So far as the contention of the appellant
that it may not be in a position to pay the
compensation, it is always free for the GDA to
release the land in the event GDA is not in a
position to pay the compensation.

6. Pending applications, if any, stand disposed

of.

(ARAVIND KUMAR)

New Delhi
May 11, 2023
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UPON hearing the counsel the Court made the following
ORDER

The Civil Appeal is dismissed in terms of the signed order.

Pending applications, if any, stand disposed of.

(DEEPAK SINGH) (ANJU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)

[Signed order is place don the file]
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